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11 THE CELTFAL ADMIIILIS

(W

TEATIVE TRIEUIIAL, JAIPUF BEICH, JATIFULR.

, Versus
1. Shri FP.Pavinidra, Ganeval Manadet, Wastern Failway, Churchgate, Bombay.
2. Shri Indsr Pal Singh Anand, Diviszional Failway Manager, Weatern Failway,

Jaipur Division, Jaipur.

CORAM:
HOM'BLE MF ,GOFAL FRIZ CHA,
MF.O P SHARFMA, ADMIIIIET

VICE CHAIFMAN

HOM'ELE TFATIVE MEMEEE

For the Petiticner e« Mr.3hiv Fumar
’

For the Respondznts oo M ILC Mezna,

Azpartmental vepresent:

HMA, VICE

.o+ Respondents

CLA,

tive

o

CHATFMAN
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Petitioner,

the  Admi

hiz Conterpk Petition u/z 17 of

Tribunals  Act, 1955, gtating therein that Ly not

implementing the  Judysment in OA 128/93 Jated 6.4.94 and by not grancing
family penzion to the petitioner, the vespondents have commicted contempt of
courtc. -
2. Hezard the learned counszl for the petitioner and Mrl JDl.C. Mzena, CLA,
zrartmental vepresentative for th: respondants.

2. The Judgement Jdaktel 6.4.94, pasaed in the aforesaid OA £ilzd by the

pztitionzr, has been veverzed by a decision of Hon'ble th: Suprems Court of

India by an ordsr dated 20.7.96, rassed in che

(=]

Sukanti & Anrv.

of the order of Hon!

others va.
109281 /98,
by the

ble the

A cory

veapondants and the sam: has k2en talen
civoumastances,

dizmizesd. Motices izsusd sve discharged.

ADM,MEMBER

thiz Contempt Pebition iz not maintainablz, It is,

=a32 of Union of India and
eta., arizing ouk of SLE (Civil) ILJ_.,¢J1/W“ and

Suprene Court has kezarn P'u]u'

cn the reoord. In' the

thereifore,

C;*m3$¢{«

(GOPAL WRISHMA)
VICE CHAIERMAN



